
Open Court 

CENTRAL AD\11.INI..;>TR TIVE TRIBUNAL, ALL ·IABAD BENCH, 

ALLAHABAD • 
• • • 

Contempt Petition No. 128 of 2000 

In 

Original Application o. 702 of 2DCO 

"bhis the 23rd day· of July! 2001. 

1-ION1 BLE M.R. ~. DAYAL, M 1 B { '} 
HON1 BLE f.i!B~• -tAFIQ Uill,1!'11_.MI:MBER(J} 

Vij ay Shanker Chat te rj ee, Sf o late Sri :s.'1. Chatterjee, 

IV o 88 LIG, Indi.ra Nagar, Kal yanpur, Kanpur , presently 

working as Producer, All India Radio, Ccmmercial Boradcasting · 

o:;iervice, Prasar Bharti, Broadcasting Co..:porat ion of India, 

Kanpur Nagar. 

Applicant. 

By Actvocate : Sri N.P. Singh. 

Versus. 

Dr. A. -·ahnan, Asst t , Station.Director {Incharge), All India 

adio, Ccnm er c i.al. Broadcasting .service, Broadcasting Corporat- 

ion of India, Kanpur Nagar. 

ospond ent , 

By Actvocate : Sri P. Srivastav-a for Sri s. Chatu.rvedi. 

~ DAY AL2 -M EMB ~i:..6l. 
This contanpt petition has been filed for Wilful 

disobedience of the order passed on 5.7.2000 by Which the 

r-o sp onderrt s were directed to decide the applicant's 

rep e serrt et i.on within 10 days and the applicant was allcwed 

three days time to move the same. ill then tl e operation 

of the transfer order ~as remain stayed. 

2. The z e sponcl errt a has fil~ his Counter reply. 'le find 

from Annexure G-4 that the representation of the eppl. i~ant 

~s been decided. Je also find that Ponexure c;..5 that copy 
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. ... 
L of the order was sought to be served but he scme-hcw 

refused to receive it. The applicant had filed a Civil 

isc. ·Jrit Peti tiQ:1 No. 55175 of 2)00 which was disposed of 

by order dated 21.12.2000 with the direction that incase 

the representation of the applicant has not already been 

decided, the s eme could be disposed of by the canpetent 

authority by passing a reasoned order and till then the 

effect and operation of the transfer order cta e d 24.5.2000 

and cons~quential order dated 20.10.20CO were to be k~pt in 

V·· sb ey anc e; . lt was also mentioned in that order that. if 

the rep.re sen tat ion had already be en disposed of, a copy 

thereof would be served to the'applicant, who shall abide 
J 

by the result of the decision on the representation. 

3. Tue learned counsel for the ~Jii .. tcant invites 

attention to the Supplementary affidavi filed by the 

applicant, t~wards:::-the .Annsxur ec S, L, the order. dated 

20.10.2000 ±s attached, :in w ich the applicant iS stated 

to have been relieved for j oinire to All India Radio, 

J odhpu r , The lea med c oan sel for the applicant states that 

by passing the order dated 2D.l0.20CO the respondents have 

canmitted conitempt of tbe'court by wilfully disobeying the 
I . 

order dated 5·, 7. 2.000. n e find from the Counter i--eply that 

the rep re sen Lat ion of the appl, ica t has been decided on 

l7/18.8.2DCO and it wa~ sought to be given on 22.s.2000, but 

the applicant refused to receive it and the order was sent 

y post at his residential address, but the same was 

returned as the applicant was not available. Thus, we find 

that the representation of the1applicant had already been 
' decided and there is no contempt. The contempt petition 

is, therefore, d.ropp ed and notice issued to the respondent 
iS hereby discharged. 

GI rsij/- 


